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Court Ne, 1,

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW,

L 22 3 2

Registratien (0.A.) No. 294 of 1989 (L)

Shanti Prasad Agarwal esee Applicant,

versus

Unien of India & ethers cese Respandents,

RERRRR

Hen'ble Justice K. Nath, V.C,
H@n'ble K.J, Raman, A.M.

This applicatien, under Section 19 of the

Administrative Tribuhals Act,1985, is fer issue of an

erder t® quash the erder dated 9.8.1989, centained in

applicant under suspensien
in céentemplatien ef disciplinary enquiry,

2, The learned ceunsel for the applicant, Sri P.N.

w
Mathur, says that neither the applicant has been paid
any subsistence allewance ner any charge-sheet has been
served upon him. Dr, Dinesh_Chandra, learned ceunsel
appearing én behalf of the respondents, says that the
erders for subsistence allewance had been passed and
that a cepy of the charge-sheet had been sent to the
applicant which he refused to Leceive,

3. Be that as it méy, the learned ceunsel for the

respendents tenders t® and the learned counsel for the

[
the charge-sheet as well as a caopy of the order for

\D
applicant accepts en behalf ef the applicant a cepy ef
A J

‘Payment eof subsistence allewance in Court teday. Sri

Mathur says that the erder for payment of subsistence

allowance deserves t® be reviewed in view of the standing



instructiens o»f the G@Vernment, and that the papers

. which are purperted t® be used teo sustain the charges

- have not been furnished te the applicant. ItgAws witheut

‘ w
saying that the papers have teo be furnished in accerdance

with the rules and the circumstances of each case and the
subsistence allewance matter has te be reviewed from time
te time in accerdance with the orders of the G@vernment on
the subject,

4, In view of the changed situatien this applicatien
is dispesed of as infructﬁeus, but it is expected that

th% respendents will review the erders feor payment ef
subsistence allewance in accerdance with the rules and
will alse furnish to the applicant such decuments which
are referred to in the}charge-sheet as early as pessible,
say within a ménth, in erder te enable the apgiicant to

file a reply te the charge-sheet,

Gt B

__ueMpER (2). VICE-CHAIRMAN,

Dated: December 4, 1989,

PG,



